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values prevailing at the time of 
seizure.

Seizures of smuggled gold and 
other goods were, however, also effect­
ed by the staff of the Bombay Central 
Excise Collectorate in Bombay city 
and other places within the jurisdic­
tion of the Collectorate. During the 
period to which the question relates, 
47 cases were detected by the Central 
Excise Staff in Bombay city and the 
value of gold and other goods involv­
ed was Rs. 23,10,802/- and Rs. 
16,04,602/- respectively.
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The Deputy Minister of Home Affairs 
(Shri Datar): (a) Out of Rupees four 
crores provided in the Five Year Plan 
for the welfare of Backward Classes, 
other than the Scheduled Tribes, a 
sum of Rs. 1 crore was allocated to

the State Governments etc.. during; 
the financial year 1953-54 and a sum 
of Rs. 1-25 crores has been ear­
marked for distribution during the 
current financial year (1954-55). The 
balance riz., Rs. 1*75 crores will be al­
located during the next financial year 
(1955-56). Information as to th e^  
amount actually spent by the State 
Governments etc. and the manner in 
which it was spent during the last 
year is still awaited.

(b) A statement showing the*
ceilings which have been pro­
visionally fixed is laid on the Table 
of the House. [See Appendix 
annexure No. 13.J

(c) and (d). Yes; two statements 
containing particulars of the schemes  ̂
and the amount sanctioned for each 
scheme are laid on the Table of the 
House. [See Appendix HI, annexure 
No. 13.]

T r a n s p o r t  o f  A r m y  S u p p u t s  t o  
S r in a g a r

127. Th. Lakshman Singh Charak;
Will the Minister of Defence be pleas­
ed to state:

(a) whether it is a fact that th e  
Army supplies are being transported 
on the Jammu and Kfashmir Govern­
ment Transport Vehicles from 

Pathankot to Srinagar;

(b) if so, the reasons therefor;

(c) the cost per maund incurred by 
the Defence Department when the  
stores were sent through the Army^ 
vehicles and the cost per maund paid 
to the Jammu and Kashmir Govern­
ment Transport; and

(d) the rates of freight per m aund 
charged by the private transport com­
panies for carrying goods from  
Pathankot to Srinagar?

The Deputy Minister of Defence 
(Sardar MaJithU): (a) Yes.

(b) (i) Conservation of army vehi-  ̂
cle fleet.

(ii) A reduction in holdings of 
Petrol Oil and Lubricants a t




